
     

  

        
     

   
   

    

   

    

  

  

   

    

  

  

      

     

      

   

   

          

        
          



      

 

         

    

         
          

         

           

        

           

           

          
            

          
         

       

           

            

        

          

            

         

         

          

          

          

          

          

         

          

     



      

  

          
            

          

           

        

         

          

           

            

         

    

         
          

         

         
           

          
        

            
          

            

           

           
   



NATIONAL COMPANY LAW TRIBUNAL, MUMBAI BENCH, MUMBAI

CP No.1302/ 2018

Companies subject to payment of a sum of {. 1,50,000 (Rupees One

Lakh Fifty Thousands Only) as cost payable to NCLT Mumbai within 10

days, and the company shall file all the pending financial statements

and annual returns with all the applicable fees and additional fees if

any, with the Respondent within a period of 30 days From the date of

receipt copy of this order, failing which, this order will stand vacated

automatically.

B. The Petition is disposed of in the above terms.

RAVIKUMAR DURAISAMY
MEMBER (TECHNTCAL)

Sec(PS)

B.S.V. PRAKASH UMAR
MEMBER (JUDICIAL)
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